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ORISSA ACT 8 OF 1992 

+THE oRZSSA CmICAL E!XABLISHMENTS (CONTROL AND W G U f l o N )  
Am, 1990 

[Received the assent of ihe Governor on the 11 f h  December 1991, firsf published 
i n  un exrraordinury issue of file Orissa Gazette, dated  he 3rd February 19m 

AN ACT TO PROVlDB FOR THE CONTROL A N D  7HB RBOULATION OF UGISTRATIoH A m  
P ~ ~ o P B R  FUNC~ONMQ OF- PRlVATB NURSING HOMB AND OTHRR CLINICAL 

~ A B L I $ ~ B N l j S  IN THE SATE AND FOR MAlTBRS- CONNECTED 
THERBWITH OR INCIDENTAL TI-IERBTO. 

it co~cted by the Legidatutc of the State of Orism in ihc Forty-rwnd 
Year of the Republic of India as follows :- 

s h O d t i ~ e ,  1 . ( i ) T h i s A c t m a y b t ~ l l e d  theOriwCl ia i ca lBs tab l i s~ents  (Conrrol-d 
exr ent, Repubtion) Act. 199 1. 

- " . - -  
cornmepa- 
n w t  86d (2 )  It extends to the w h ~ l e  d the State of Orissa. 
application. 

(3) It shall come into force on such date 8s the State Government may, by 
3 notification, avpoint. 

(a) It shall not apply to- 

(a) a c I i n i ~ l  estnblishmtnt which is owned, controlled, managed or 
maintained by Government or any authority or body established 
or constituted by an AGS of Parliament or of the State Legisture ; 

( b )  any asylum or mental hospital for Iunatia estabIished or licensed, if 
any, udder the Indian Lunacy Act, 1912. 4 of 1912 

{c) a clinical Establishment having four or less numbtrs of beds or a 
clinical laboratory established an:: maintained, in any area net  incIuded 
within any municipaI or norified area, by a qualified Mcdical Practitioner 
for t;eatmcnt oi emergzncy patients or for diagnosis of disease of 
own patients. 

*For lhc Bill s t *  O r i ~ r n  Carct~c ,  Exrraurdinrrry, dotcd Lhe 16th Octobcr 1990 (NO. 1333) 

*+For Rcporr or thc Sc[mr Commitrcc,see Orisso Gazerre, Extraordinary, dated the 14th September 
1991 (NO. 1348). 



Mnidons.  2, In this Act, unless the aontext otherwise requires,- 

(a) "certificate of registration" meam a certacate of registration issued under 
stetion 5 ; 

(b )  4#clinical istabGshmentv meam a nursing home, a physieal thmapy btablish- 
mcnt, a clinical laboratory or establishment analogous to any of thorn, 
by whatem qame ealled, and ideludes a makrnity home, a blood bank, a 

hospital, a dispensary, a place used for mcdical termination of 
pregnancy as approved under the Medical Termination of Pregnancy Ad, 3I  

L3,1 1971, an X-Ray institution or establishment and such other institutions or 
eshblisfiments ss the Director of Health Strvim may, with t h ~  approval of 
the State Government, by notification from time to time, specify; 

(c) "clinical laboratory" means an wtabliahment where- 

( i )  biologicsl, pathological, baeteriofogieal, ra diologicrrl, chemiml, 
biochemial'or other tests, examinations or analysis; or 

(ill &a preparation of cultures, vaccines, serums or other biological or 
bacteriological products, in wnnwtion with [be dingnosis or treatment 
of diseases, 

are or is usually c a m d  on ; 

( d )  "hospital" means any premisas used for the reception of thc sick and their 
treatment as indoor patient; 

(e) "maternity hope" means an establishment where women are usually 
received or accommodated for the purpose of anrenatal and postnatat care 
in connection with chilj-birth ; 

(j) *'nursing home" means an establishment or ~rcrnises used or intended to 
be used for the reception of, and providing medical care including nursing 
care in any form to, persons suffering from sickness, injury or infirmity; 

(g) "physical thcrzpy cstablisbment" means a cenlrc wherc persons are usually 
treated by physrcal means such as massagz, electrol hcrapy, hydrotherapy, 
remedial gymnastics or thc likc ; 

(;i) Lmpre~~ribed" means prcscri bzd by rulcs ; 

(i) "qualified rncdica1 'praciitfoncr" means a rncjical practitiontr rcgistzrerl 
in any State in India under a law [or [he regisrration of medical practi- 
tioners ; 

( j )  4~quali6ed.midwifc" means a midwife registcred in any Statc in Indin un.lcr 
a law for the registration OF midwives ; 

(k) "qualified nurse" means a nurse registered in any Statc in India urder a 
law for. the rcgistralion of nurses ; 

' 

( I )  'registered clinical establishment" mcans a clinical cstablishmen~ registel cd 
or deemed lo bc reg~sterrd under t h i ~  Act  ; 

!m) "rules" means rulcs ma!e under this Act ; 

(n) "supervi~ing authuriry" means the  Director of Medical Education 
and Training or any other officer as the State Governmen[ may, by 
notification, spccify in that behalf. 

Q i a l ~ l  csh- 3. (1) On and aftcr the commencement of this Act, no pzrson shall establish or 
b'irhmcnt maintain a clinical establishment, unless-he holds a valid cer!ificnte nf ~,cgisuatior! not 15 be 
cstabli~hed and cx cept under and in accordance with the terms and condlt!ons as may be pres- 
ar maintain cribcd whi ch shall br. specified in the certificarc of rcgislratlon. 
cd wirhout 
registration. 



(2) Notwithstanding anything contained in sub-s~lion ( I ) ,  a clinical ostablish- 
ment established and maintained as such' immediately before the commencement of 
this Act may co~tinue to be maintained, and shall be deemed to be aregiskred 
clinica1 eshbIishment under this Act,- 

(a) for a period of three monthi from the date of commeP~~ment of this Act ; or 

(bl if an application for registration is made to the supeyising autbority within 
the period specified in clause (a) in aaordtincc with. ~ c t i o n  4, till thc 
disposal of such application. 

Apglimtion 4. (1) Every person,who F ~ n t i h & ~  LO maintain,, at the commcnocmcot or this 
for d f I c a m  Act, a cl~nieal tsteblishmcnt, shall, if the said person mtends to contioue the main tt- 

'of nance of such establishment after the expiry of the period referred to in clause [a) 
-8 - , . *gkmrim' of submtion (2) of section 3, make, atIeast one month kfore tbe exprry of such 

period, an appIiation to the supervising aathority for the graot of a mif ieate  of 
registration. 

(2) A person, who intends to establish or maintain, after the eommenoement 
of this Act, a clinical eslnblisbmmt, shall make an application to the supwising 
anthoriry for the grant of a certificate of registration. 

(3) Every application under sub-section (1) or sub-section (2) shall be in such 
form and be accompanied by such fee as may be prescribed. 

Grant of 5. (1) On receipt of an application nnder section 4, the supervising authority 
of shall hake such inquiries as i t  may darn fit and where it is satisfied that- cerlifiealc oC 

rcghtratiorl. 
(a) the applicant or any person proposed to be employed or employed by him 

at the clinical establishment is a fit person to maintain or, as the mse may 
be,'to be employed at the cliniml establishment named in the spplication; 
or 

(b) the clinical establishment is under the supervision of a person who is a 
qualified medical practili~ner, and that person or a qualified nurse is 
resident in the establishment, or there is adequate represenlation of 
qualified nurses among the persons having the sup:rin tendence of, or 
employed in, the nursing of the patients in such eslablishent; or 

(c) in the case of maternity home, its staff inelutes a qualikd mid wifc and a 
qualified medical praclitionci ; or 

(d) for reasons conn~ctcd with the situation, construction, accommodaticn, 
staff or equipmcot, the nursing home or any premises used in connection 
thcrrv ith i s  or arc fit to be used For a clinical establishment of thc 
drscription men~ioncd in the application or that t hc clinical establishment 
or any of its prcmiscs is or are used or lo be used for purposes which arc 
not in m y  way improper or undesirable; 

it shall grant a certificate o f  registration to the applicant in thc prescrib~d form. and 
where it i s  not so satislied, ir  shall, by order, refuse ro grant the certificate of 
registration : 

F ~ ~ v i d e d  that in [he case of a clinical estnbiishmcnt ref~rrzd to in clause (b) or 
a marerni l y home referred to in cIause Ic) which has been established prior to the 
czrnrncncement of this Act and continues to be maintained as such aRet such 
cornmenrement, the supervising a ~ ~ t h o r i t y  shaIl not refuse to grant t! certificate of 
registration to the applicant on the ground that- 

(a) a qualified nurse is not residcnl in such clinical establishment; or 

{b) the sta,ff of such marernity home docs not include a qunlificd midwifc; 

as the'case may bc, if- 

(i) n nurse residcnt in such clinical establishment; or 



( i i )  a midwife includc-l in the 9 taR of such materni:i home, 

T m d r  of 
ownership of 
dinl&l.dle- 
blisbmmt. 

-as the case 'may k, is contiming therein as wch, far a p~riod not hss 
than five years. subject to the condition &a, after the grant cif a 
certificate of registration to the apdicant, thc nutsc or, as the case may 
bc, midwiic shall quafay ia a test to be oonducled by the p k f  District 
Medical Oficer of the district in such maaner and within such period, 
as may tx prescribed, a ~ d  rd1ci-e any such nurse or midwife, rails to 
qualify such test witkiin'the prsribed period the registration certi6catt 
shall be deemed to have becn revokcd Srom the date when tbe said 
prescribed period expires, unless such nurse or midwife is subsli tuted 
by a quslified nurse by the clmical estatlishment or, as the use may 
be, by a qualified rnidwitc by tbu maternity home bcfore thc cxpiry of 
the said period: 

Provided further that thc supervising authority sball, bcfo* making any 
order refusing to grant a certificate of registration, give the applicant a reasonable 
opportunity of-being heard and every order of.relusal shall set out therein the reasons 
for such refusal and shall be communicated to the applicant i n  such rnanrer as may 
be prescrikd. 

(2) %he certificate of regiflration issued under this section in respect a f a  
clinical establiehment shall be kept or affixed in a conspicuous place in the clinical 
establishment. - 

6. (1) A certificate of registration shall not be heritable. 
(2) W k r e  the holder oC a certificate of regisfration (hereinafter referred to as 

tbz certificate holder) is unable tofutietioh as such for any reason or wbere a certificate. 
holder dies, the ertificate holder or, a s  the case may be, the legal representative of 
such wrtificate holder shallfotthwith rep-ort the matter in the prescribed manner to the 
s ~ w s i n g  authority and, notwithstanding anything contained in sub-section (I), the - 
clinical establishmeat concarn* may continut to be maintained and shall be deemed 
to be a ngistered clinical estabhshment- . 

(a) for a period of three months from the date.of.such repbrt or, 'in the case of 
the death oi the certificate holder, from the date of his death, or 

(b) if an ae~lication iade in accordance with s u b s t i o n  (3), for a certificate 
of tegish.ation,'is pending on the expiry 01 the period specified in clause (a), 
tiu the disposal of such application. 

(3) The legal represmtative of the certihate holder referred to in sub-section (2) 
shall, if he ia le~de  to cllntinue the maintenance OF' the clinical establishment after the 
expiry of the period referred, to in sub-stction (2), make, at least one month before the 
expiry of such priod, an application to the supervising authority f a t  the grant of  a 
fresh wrtjficdte or reghtration hr the mainbnaace or such establishment and the 
provn'hs a€ .s&ae 5 sbaN appty in relation to such application as they apply in 
-lation%bqtti application d t  under sedan 4. 

<#)Every artificate of registration shall, unless revoked earlier under 
stetion 8 or deemed to be mvoked under thc first proviso to' sub-se~tion (1) 
of section 5. be valid for a period of two years with effect from the date on wbrch 
it is gtanted. 

(5)AoertificMe of registration mny be renewed from time to time, on an 
made in that behalf to the supervising authority, in such form and 

aampanied by such fee, as may be prescribed, ,and every such application shall be- 
m a h  pot less tban one month before the date on wbich the period of validity of the 
artsate oE rtgiahation is due to elcplre : 

Provided that the ~enewal  of a certificate of registration shalI not be rcr"sed 
unless ~ h c  supervising authorily is satisfied that the wrt ificate holder- 

(i) is not in a position to. comply the requirements envisaged in seclion j ; 
or 

( i i )  bas contravened any or the provisions of this Act or any rula madc 
thctcunder. 

7.11) In the case of transfer of o ~ e r s b i p ,  .proprielorship or management of a 
clinical establishment, the ctrtificare orreglstratlon in respect thereof sLaH cease to 
have =ffrct from the date on which such transrer is effected. 



(2)\Vithin fifteen days from the dart of every rranbfcr referred to in 
8~ b-soction Ill, the tranefcror and the t ransferec shall jointIy commcnicatt: thc fact 
of such irsnsfcr lo thc supervising authority and Ihc transfcrec shall, for the 
maintenarc: of !hc cIiaica1 wtabljshmcnt, make 3n .?pplication for a rresh certiLcale or 
registra~ion i l l  accordnncc with the p:ovisioas O F  sccrion 3. 

(31 Where any transfer i s  effeclcd as rohrrzd lo in sub-scctiorj (I), notwithstand- 
ing anything cootained in this Act, the clinical csrr?blisbme.nt so transfetrcd ahall bc 
deemed to bc a registered clinical' estab1ishnen~- 

(a) rilr n period of thiriy days horn rhc date nhcn such transfer is 
cKcl;ted, or 

( b )  if an applicaliou made in accordancc with subsection (2), for a resh 
certificate of registfatlon. is pending on the expiry or the prrjad ~ p c c j f i ~ d  in c lause (a) 
till the disposal of such application. 

Revocation 8. (1)  The supemisiog authority may. .without prejudice ro any orhzr penalty tbat 

w 
Of may k imposed on the certificate hoIder, by or.-ler i n  writing, revoke the certificate of 

ccrl~ficate of rcgislra,ion, registrarior~ 1 1 )  respect of any cliiiical establishment - 

[a) on any ground whioh would cntitic it to refuse an applicbtion for rcgistra- 
tion under sectiou 5 ;  or 

(b) if the clinical estabiishmen t faila r.) c~mply with the requirements prescribed 
under section 10 ; or 

(c) if the cerrj5cate hdJet  has been c3ovicled or any offcace in respcct of  that 
establishment : 

Provided  hat no such order shall bc made exccpr after giving the certificate 
holder a reasonable opportuniiy of being heard, and cvery such order shall set out 
therein tho grounds for the revocation cf the certificate o f  registration and sucb 
grounds shall be communicdted to  thc czrtificnte holder ;n such manner zs may be 
prescribed. 

(2) Every order madc under sub-secliorl(1) sllall contain a dirc~ ion  that ~ h u  
inpatients or tlre clinical establjshm=nt $ha:] be transferred 10 s dch uther clinical 
cslablihhment as the p.~tiant or his atten-lant opts or where, ir is not 
practicqble to rransfer the i n p ~ t i e i ~ t  to the clinical establishment so opted, to the 
nearcjt Governmeat H~spif i~i ,  which shalI bz specified in that order and it shall 
also contain such provi5iong (including provisions by way or direction) ss to the 
car': a ~ l d  custody of such inpatients pending such transhr. 

A petal  9. ( 1 )  Any pursan, aggrieved by an order or the suporvlsi~g authority refusing ro 
grant ?r rcnew a certificate ~f registration or revoking a certificate of registration 
may, In sucb niaaner and mdh~n mch p-riod as may be prescribed, prefcr an appeal 
to 111; Sta!e . .ovcrhment : 

Provided that the Stdte Gorernmcnt may entertain an appcai prcfcrred ~ f ter  the 
cxvjry of I he prescribed p e r i d  if i t  i s  ss t isficL< that rht appcl;;mt was p~,cveoted hy 
suficicnt cause Tram preferring the appcal in tjnir. 

(2) Every appcr.1 unl!cr sub-section ( 1 )  shall bc made in such f o r n ~  and be 
nccompa11ic.d by such fce :I, may bu prescribed. 

Cliniz4 LO. Evcry clinical establivhme:ir rc~islcred or deemrJ to be ~tpistered under this 
crtablish- Act shall comply with sirdl mqtr ircm-ntr; ill relation lo location, accommoJarion, 
IU :nt I u ctluipn\ents arld instruments ::nd pcrsvn~lcl (hmicdical and Paramedical) 
:umoly with 

:%w~n;iy bc prescribed : 
quir c~ i i cn~ l i  . . 

Provi.(c~I I ~ : I !  the S w e  Govc;nmenr nlay rclax any such requircinents .in respect 
01' ctlnical cslablij)~mcnls silu:?teli in rural areas. 

Ii.v!~lnnirriur~-Th~ cxprcssion "lmural a r e ~ s "  sball mean areas nor fnclrrded in any 
Municipal ur Naliled m a  within ihc meitling of [he Oisra 

Ac, Municipal Acl. 1950. 23 or 1950. 



nspcction 11. 11) The supcluising euthoriry or any officer empowcred by it in that behalf 
niclinkar may, ~1'bjst io'such general or spzc'al order as may;be made by the State Govern- 
esrnblish- rncnt, at 3ny time, enter md iospfct any prz~uj.;ts whicb are used o: wbich the - 

m a t .  supcrvising authority or, as the m s c  may be, the oficcr cmpoiverkd by it has. rerrmn 
to believe to be used for the purpose of a clinical establishmcnt and require the 
prodac~ic~n of any records, which are required t o  bc kept in accordance with the 
provisions of this Act or the r~les,  for inspection : 

Provided thzt any personal rccords of a paticnr i f  inspected duricg tho course 
OF joh~ic t ion shall b~ kept confidential cxzepr for thc parposer: nf sub-zcction (1). 

(2) I €  .,uy persan rcfues to  allmy trlc ~l]p:1-vising aurhoriiy or rbe officer 
zlnpowcred by i t  to enter or inspect :inY premises or to inspect any rccdrds under 
~ub-sxt in-!  ( 1 )  or ob$tructs such aurhoiity or oEccr in tilt. exercise o l  his powers 
uudcr this scc~ion, he shall, on conviclian, bc punishable with imprisonment for a term 
which may extcnd. tr three monrbs, or wilh fine which may extend to five hundred 
rupees P: wilh both. 

(3) The supcrvising nurhoriry mAy ~nterviem, any privatr inpaljerit 
1rlatn;cnt and cnrc in the clinical cstahlishment- 

(a) for the purpose of inquiry into soy cornplaiot made by or nn behalf of such 
patient as to the trmtment znd care; or 

( b )  in any case, whcrc rhc supervising ai~tkority bas reason to bclicre that an) 
inpatient is not rccciving propcr trcalmcnt sad care. 

(4) Whcrc the supervising authcrity is 5afis6ed that any inpa~itnt in a clirlical 
establishment is not receiving yrr.per lreatmcnt and cire, Iie may issue such directions 
as decmed fit to the ccrtificnta holdcr, a ~ l d  cvery such certificate hdder shall be b o ~ ~ n d  
to comply with such dirccrions. 

'nidrn'tlion 12- Any ctacgu In  he address or situation of, or of slnn bclorging to ,  a clinical ns lo change ,, addrcsp e'tablishment shall bc ccmmunicated by Ihe owner, prop~,ietor r r managen ent ~hercof 
afr:Iioica\ ttn thc supervising authority n o t  Infer than stven days :titer such chnngc with specific. 
cslablish- mention as to the cxact dale idben such change occurred. 
meals. 
I oss of 13. ( I )  In the cvznl of a cerlificzte of rcgis! ration being los!, dnmagcd or 

cerri5caic or c'estroyc&, the holder thereof shall apply lo the supervising authority for issue o i a  
refisuatiml. dupl;cztc thcrcof and, on rhc rcceipt of such dpplicalion, tlie supcrrisi~ls surhority 

- -  shal!, having been satisfied i:bfiut lhc fact of such loss, damagc or ~ ' C S ~ N L ~ I O ~  and on 
paymcnt, by lhc cerlific.!tc holder, of such fee nod in such mznner as may bc 
prescribed, issue ~ u c h  certifica~e. 

(2) Evcry certificntc iaued r~ndcr s?,b-secrion ( I )  slla!i bc n~arkcd "Duplicate". 

Mainrcznncc 14. There stall be maintaincll hy thc ulr ~ l u r ,  proprrLlor or I,,c nlanagchl.~ihi %>I 
rrgislcrs cvery clinical establishment such regktcrs and records as nwy hc prescribed. 

m d  rccorc's. 
25. J f  any dcalb occurs in a clinical cslahlisbment, rhc rJwncr, prcrprictor or I ~ C  

management thercor shall within l w e n ~ y - f r ~ l ~  huurs rroni ih time of such accalcncc, ut' dvarlh 
nccurlng in furnish such infornrali-:ns ia respect t hcn.0: in tli l .  p rcscril.td torm I o 11 ~c supervising 
{.l!nlcal eJtB- authority nod to such orher nuthorily or nu~horitiea us may bc p r ~ c r i k d .  
l~l~shmmu. 

16. (1)  Any pcrson who eslablirhcs c ,r  maintains n cliniclrl e s ~ a b l i s ; ~ ~ ~ c ~ t  in 
SFAz6(OI oontravcotion of tho provision nf section 3 or rho,  being a cr?rlilieafc b l d c r ,  fnilr, 

without reasrrnable excuse, to keep or atfix the ccrtific:tte of r ~ g i s i r ; ~ t i o ~  in tht  
clink1 establishment in contravcnlion or su.1 -crciiou (21 r\f sc:lii:n 5,  s:~all, cln 
convi~tion, be punis+ablo wl, h fine which n?as cxtc~hd lo rcn ~ h n u ? ~ n , l  wpc3.; and 
whcrc m y  such perma. aftcr being convicted undcr  his section Tor any r:jl'enuc 
contincrs LO cclnmit Ihehoffc?ce tlr commit5 il for [he srcon.! or urlv suhsetluelll rimt, 
ho shnll bepnnisl~able wi th  Imprrsonmcnt for a t e r ~ n  wltirh n?a i  c~rcnd to ihrec 

- ycars, or with fine which may extend to twenry thoussnd ruprcl;, or wir!t bot]~. 

(2)  Any pcrson who contmvcnes any or 1l1c prtvision or illis Act olher 1h-w 
thosu mentioned ia sub-section ( I ) ,  shall, on crbl viuitm, bc pu1iis11;lblc i v i t h  fine \r~hich 
may extend to clne thousand rupccs and ;II thc! cilsl: whzrl: any suc11 per son, ;,ftcr 

, conviction undzr this sub-scction for any olrcncc . c~ntiniics to a r~i~mit tI,e niI'cl~cc. 
he shall, on conviction, bc: ptlnisbahlr: w i l  h furlhcr Iioc vr~c . h~lnt l rc~l  ruptc.s I ' ~ ,  
every day aftcr thc Ijrsr d ~ y  ~iurirrg wllicli I hc ~:ai~lm\'cniion i\ canlinut.,l. 



OITen~ts~by 17. ( 1 )  where an offcnce under this Acr has btcn commillcd by a company, every 
C o m ~ B n l c ~ .  person who, at the time the offcnce was comrnit~z?, was i n  chary  or, and was respon- 

, sible to, the company for tht conduct of the Susioess or the company, as well as the 
company, shall be deemed 10 be guilty of the  offence and shall be liablc to be 
proceeded against end punished accordingly : 

Provided that nothing contained in this sub-scciion shali render any such person 
liablc to any punislhn~eor, i f  he proves that the offiocc was committed without his 
knowledge or that ht llad cxercise~: a l l  duc c,~ljgence to pr,cvent Lht commission of 
such ojTcocc. 

(2; Notwit bstanding anytliing contnined in sub-section ( I ) ,  where an offcnee 
under chis Act has bcen cnmmirtcd by a company and it is proved tbat the offence 
hasbccn cohmirtcd rvilh thc  cofiscul or connivance of, or is attributabIe to any 
I -  eglect on the part (*r, any directc.~, manager, secretary or other o5cer of the company, 
buch director, manager, scfretary or other offrccr shall also be deemed to be guilty of 
that o f f i~cc  ;ir.d shall be 11ablr: to be. proceeded against and punished accordingly. 

E-~plarrolion-For rhe purF:)scs of this &ction,- 

( ( I )  "Company" means a bcrly corporate and includes a firm or othcr asrucia-. 
tion of irdjviduaIs ; and 

(6) "Director" in relation to a fin, means a partner i n  rkLe firm. 

CQIII~ 18. No Ccurt inferior to that of a Magistrate of Ilic first 'class sbaIl try any 
compdcnt 
I, trS ofin- offencc punjsbablc u n d y  this Act. 
CCS. 

Promiion 19. ( I )  No suit, prosec~llion or other Itgal p rocecding shall lie agairist any 
of aclI00 - 
taken in person for anything which is in good faitb ,done or iritcnded to be donc in 
pond pursuance of this Act or any rules or orders made thereunder. 

' 

(2) Na suit or othcr legal pn)ceedinb: shall lic agajns! the- Government for 
any dzmage caused or likely to be crdscd Tor nnythirrg r\,bjch 1s in good faith 

done or inreodcd tu be done in p~lrsnance of this Act or my rules or orders m8dc 
thereunder. 

Powcr b 20. The State Govcrnn;ent may,  subjcct i o  ptc*!ious pubiicntion by giving notice 
,r~akc rulcri. 

for a pcriod of no[ less than ninzry clays n-t? kc  yules for ca trying out rhe pi-ovisions 
or. this Act. 

En'cct of ACT 21. The provisions or this Act shall b a ~ c  e!Tect nolwithstanding anythiu;: 
on oiher inconsistent ~hcrcwith contained in any olher law for rhe time bcjng in force and 
lawe. 

to lhc cxlent of such iccr usifrcncy tltar olber law shall be deerncd to have no c ~ c r , l .  

? Power 10 22. Ifany doubtor difficulty arircsin giving cffect to the yrovisinnr oftll'js 
~ C ~ O Y G  Act, ~ h c  State Governmcn~ may, as occasion may r~quire, by order, do anytliing no( 
Jaublq and inconsistent with the pruvlsions or this Act or the rules made thereunder, whicir , 
clifiiculties- npFears 10 tl~em 'oecessary Tor thc purpose O T  rcrnoving the doubt oi dificulty: 

Provided that no ordcr %hall be issued under ~Ilis scclion a k r  the espiry or u 
pcricd of two years from the dale of commencement of this Acf. . 


